FORM A-PuBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution

Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF EKNATH DEVELOPERS LLP

RELEVANT PARTICULARS
1. Name of corporate debtor EKNATH DEVELOPERS LLP
2. Date of incorporation of corporate debtor 20% QOctober 2014
3. Authority under which corporate debtor is | ROC Mumbai
incorporated / registered
4. Corporate identity No. / Limited Liability | AAC-8306
identification No. of corporate debtor
5. Address of the registered office and principal | Naman Centre, Plot No C-31, G-Block,
office (if any) of corporate debtor BKC, Bandra (East), Mumbai 400051
6. Insolvency commencement date in respect | 26" June 2025 (received on 28-06-2025)
of corporate debtor
7. Estimated date of ciosure of insolvency | 23" December 2025
resolution process
8. Name and registration number of the | MukeshVerma
insolvency professional acting as interim IBBI/IPA-001/IP-P01665/2019-2020/
resolution professional 12522
9. Address and e-mail of the interim resolution | B 1508, Sunteck City Avenue 2
professional, as registered with the Board ODC, Goregaon West, Mumbai 400104
ip.mukeshverma@gmail.com
10. | Address and e-mail to be used for | B 15086, Sunteck City Avenue 2
correspondence with the interim resolution | ODC, Goregaon West, Mumbai 400104
professional eknath.cirp@gmail.com
11. | Last date for submission of claims 10" July 2025
12. | Ciasses of creditors, if any, under clause (b) | Name the class(es): Homebuyers
of sub-section (BA) of section 21,
ascertained by the interim resolution
professional
13. | Names of Insolvency Professionals | Name of AR BBl Regn No
identified to act as  Authorised | MrPramod D Rasam | IBBIIPA-001/IP-
Representative of creditors in a class (Three P00722/2017-
names for each class) 2018/11259
Mr Rakesh Kumar | IBBVIPA-001/IP-
Tulsyan P01144/2018-
2019/11970
Mr Har Kishan | IBB/IPA-003/IP-
Bhoklay N00228/2019-
2020/12696
14. (a) Relevant Forms are available at: (a) Weblink: https:/fibbi.gov.infen/nome/
(b) Details of authorized representatives downloads
are available at: (b) Web link: https:/fibbi.gov.infen/
insolvency-professional
Web link: eknathdeveiopers.com
Physical Add: B 1506, Sunteck City
Avenue 2, ODC, Goregaon West,
Mumbai 400104, Maharashtra

Notice is hereby given that the National Co
a corporate insolvency resolution process of

mpany Law Tribunal has ordered the commencement of
the EKNATH DEVELOPERS LLP on 26" June 2025

The creditors of EKNATH DEVELOPERS LLP are hereby called upon to submit their claims with
proof on or before 10™ July 2025 to the interim resolution professional at the address mentioned
against entry No. 10.




creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of authorised representative from among the three insolvency professionals listed against
entry No.13 to act as authorised representative of the class -homebuyers in Form CA.

Submission of false or misleading proofs of claim shall attract penaities.

Eknath' Developers LLP

IBBI Regn: IBBIIPA-001/IP-P01665/2019-2020/12522
Place: Mumbai

Date: 01-07-2025
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WESTERN RAILWAY

PERIODIC OVERHAULING
OF AUTO TENSION DEVICES

Sr.DEE/TRD/NS/BCT invites E-Tender
Notice No: EL-TRD-W-118-25-26-7
dated 26.06.2025 Name of Work:
Periodic Overhauling (POH) of Auto
Tension Devices (ATDs) in Virar-Surat
section of Mumbai division.
Advertised Value.: ¥19,36,780/-
Earnest Money: 338,700/- Date & Time
for Submission: till 21.07.2025, 15.00
hrs. Date & Time of Opening: on
21.07.2025 at 15.30 hrs. For further
details please visit our website:
www.ireps.gov.in 0337

Like us on : lfdfacebook.com/WesternRly

WESTERN RAILWAY

VARIOUS WORKS

WESTERN RAILWAY

VARIOUS WORKS

Senior Divisional Signal & Telecom
Engineer (South), 2nd Floor,
Divisional Railway Manager's Office,
Mumbai Central, Mumbai-400008
invites Tender Notice No.:
S$G_217_2_309 _2_WA_R Dated:
26.06.2025 Work and Location:
Supply, Installation, Rehabilitation,
Testing & Commissioning of
signalling gears at various location
for reliability improvement Including
Relay Wiring and various outdoor
work for MSDAC Replacement and
point machine work in Churchgate -
Virar Section, Mumbai Division,
Western Railway. Approx. Cost of
Work: ¥3,97,34,158.25/- Earnest

Money Deposit: ¥3,48,700/- Date and

Time of Submission: till 18.07.2025,
15.00 hrs. Date & Time of Opening: on
18.07.2025 at 15.30 hrs. For further
details please visit our website:
www.ireps.gov.in 0339

Like us on : i facebook.com/WesternRly

Public Works Department
Office of The Superintanding Engineer, Pwd,
Raipur Circle No.-l Raipur. (C.G.)

REQUEST FOR PROPOSAL (RFP)
(1st Call)
No. 08/Raipur /2025-26 Raipur, Dated. 27.06.2025
Public Works Department (PWD) invites proposal for Planning,
Design, Estimation and related services for the work
T 9fER # & FrEier Ty 3 T TR 68 Tl W fEior s
T ATEGIEE =9 A 1 |

Situated at Raipur
Probable cost of project Rs. 403.13 Lakh.
Minimum eligibility for participants shall be as below :-

S.N. | Building The applicant | Earnest money

project cost firms, firms (In shape as per
forming Joint |annexure |) Favor of
venture / Executive Engineer,
consortium PWD Division No.-O1
shall be Raipur

1 For project cost | Empanelled as Rs.3, 000-00

Between 01 to architect in

10 Crore Class "D" &
Above Class in
C.G. PWD.

General condition :- All the documents & Information as per para
6.4, shall be submitted through speed post/Registered post, so as
to reach the office of under signed on or before dated 17.07.2025
by 17.30 hour. Any documents received after the last date and time
will not be entertained.
The detailed RFP is available on the website
www.cg.nic.in/fpwdraipur & http://cgstate.gov.in/ from where it
can be downloaded for submission. CG.PWD reserves the right to
reject all or any of the application without assigning any reason.
Right to modify the process of Pre-qualification is reserved with
CG.PWD.
Sd/-
Superintending Engineer
Public Works Department

G252601879/2 Raipur Circle No-1 Raipur

Divisional Railway Manager(WA),
Western Railway, 6th floor, Engg.
Deptt., Mumbai Central, Mumbai -
400 008 invites Sr. No. 1, E-Tender
Notice No: BCT/25-26/99 Dated
26.06.2025 Work and location:
Churchgate - Supply of potable
drinking water through tanker's
Churchgate station building, A&B
block officers flats and rest house in
connection with insufficient water
supply of BMC for 24 month. Approx.
cost of work: ¥30,05,814.24 Earnest
Money Deposite: 360,100/~ Sr. No. 2,
E-Tender Notice No: BCT/25-26/100
Dated 26.06.2025 Work and location:
Churchgate-GLO & Station Building-
Repairs of officers chambers &
various section. Approx. cost of
work: 35,21,62,762.05 Earnest Money
Deposite: 34,10,800/- Date & Time of
submission for both Tenders: till
22.07.2025, 15.00 hrs. Date & Time of
opening for both Tenders: On
22.07.2025 at 15.30 hrs. For further
details please visit our website
www.ireps.gov.in. 0338

Like us on : [ facebook.com/WesternRly

www,freepressjournalin

TO WHOM IT MAY CONCERN:
This is to declare that RASHMI PROPERTIES, Shop No. 01, A-1, Shanti Vihar,

Opp. Railway Station, Mira Road East, Thane - 401107 has been accorded
Environmental Clearance, Vide No. SIA/MH/M1S/224930/2021 Dated 16 Aug
2021, from State Environment Impact Assessment Authority for setting up a new
manufacturing unit.

The cpoy of Environmental Clearance letter is available on Environment Dept,

Govt of Maharashtra website: https://ecmpcb.in Sd/

RASHMI PROPERTIES
Shop No. 01, A-1, Shanti Vihar, Opp. Railway Station,
Mira Road East, Thane - 401107

FirstRand

FirstRand Bank Limited (India Branch)
Unit 1C, Level 7, Parinee Crescenzo, Plot no. C-38/39,
G Block, Behind MCA, Bandra Kurla Complex,
Mumbai-400051, India

CORRIGENDUM

In reference to the article published in the Free Press Journal dated
30 June 2025, referred to as the audited financials for FirstRand
Bank Limited (India branch) for the year ended 31 March 2025, one
may kindly note that the NSFR ratio for the quarter ended 31 March
2025 is to be read as 477.76%. We regret any inadvertent oversight

Public Notice
TO WHOMSOEVER IT MAY CONCERN

This is to inform the General Public that following share certificate of Aegis
Logistics Ltd. having its Registered office at 502, Skylon, G.I.D.C. Valsad
District Gujrat-396195 registered in the name of the following Shareholder/s

have been lost by them.

Sr. Name of the Folio [Certificate| Distinctive | No. of
No.| Shareholder/s No. No./s Number/s | Shares
1.| Seema Pradip Joshi | S61108 8641 13957771 to 830

2.| Pradip Keshav Joshi 13958600

The Public are hereby cautioned against purchasing or dealing in an way with
the above referred share certificates.

Any person who has any claim in respect of the said share certificate/s should
lodge such claim with the Company or its Registrar and Transfer Agents MUFG
Intime India Private Limited 247 Park, C-101, 1st Floor, L.B.S. Marg, Vikroli
(W) Mumbai-400083 TEL:+91810811676 within 15 days of Publication of this
notice after which no claim will be entertained and the Company shall proceed
to issue Duplicate Share Certificate/s.

Place : Jalgaon (M.S.)
Date : 30.06.2025

Seema Pradip Joshi
Pradip Keshav Joshi

Name of the Registered ShareholderiLegal Claimant.

and offer this clarification for accuracy.

PUBLIC NOTICE

PUBLIC NOTICE is hereby
given in regard to the proposed
sale of Flat no. 202, Hasmukh
Mansion Co-operative Housing

Society Ltd., 39,
ChitrakarDhurandhar  Marg,
14th Road, Junction, Khar

West, Mumbai-400052 on CTS
no. E/304, Plot no. 375, ad
measuring 1330 sq.ft., from the
owner HDFC Ltd to our
clients.Whosoever has any
right, title, interest, claim,
charge, encumbrance over the
said flat may lodge their written
claim within seven days from
the date of this publication at
the below mentioned address,
with the named firm.

RAVAL SHAH & CO.
ADVOCATES FOR
PROPOSED PURCHASER
RAVAL SHAH & CO.

BLDG. NO. 5/7, 3RD FLOOR,
RAJABAHADUR MANSION,
ABOVE COFFEE HOUSE,
HOMI MODI STREET,

FORT, MUMBAI-400023
EMAIL : ravalshah @ gmail.com

ADITYA BIRLA HOUSING FINANCE LIMITED

Registered Office: Indian Rayon Compound, Veraval, Gujarat 362266
Aditya Birla Housing Finance Limited 8Th Floor, G Corp, Tech Park

ADITYA BIRLA|
m PITA

Branch Office:
Ghodbunder Road, Kasarvadavli, Thane (West) — 400615

FORM A- PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India

(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF EKNATH DEVELOPERS LLP
RELEVANT PARTICULARS

-

EKNATH DEVELOPERS LLP

20" October 2014
ROC Mumbai

- | Name of corporate debtor

»~

Date of incorporation of corporate debtor
Authority under which corporate debtor is
incorporated / registered

Corporate Identity No. / Limited Liability
Identification No. of corporate debtor

Address of the registered office and
principal office (if any) of corporate debtor

Fd

>

AAC-8306

o

Naman Centre, Plot No C-31, G-Block, BKC,
Bandra (East), Mumbai 400051

6. |Insolvency commencement date in 26" June 2025 (received on 28-06-2025)
respect of corporate debtor

7. | Estimated date of closure of insolvency  [23” December 2025
resolution process

8. |Name and registration number of the Mukesh Verma

insolvency professional acting asinterim  |IBBI/IPA-001/IP-P01665/2019-2020/12522

resolution professional

Address and e-mail of the interim
resolution professional, as registered with
the Board

Address and e-mail to be used for
correspondence with the interim
resolution professional

Last date for submission of claims

©

B 1506, Sunteck City Avenue 2 ODC, Goregaon
West, Mumbai 400104
ip.mukeshverma@gmail.com

B 1506, Sunteck City Avenue 2 ODC, Goregaon
West, Mumbai 400104

eknath.cirp@gmail.com

10" July 2025

Name the class(es): Homebuyers

1

=

11.
1

=

N

.|Classes of creditors, if any, under clause(b) of
sub-section (6A) of section 21, ascertained
by the Interim Resolution Professional

Names of Insolvency Professionals identified to
act as Authorised Representative of creditors in
a class (Three names for each class)

Name of AR
Mr Pramod D Rasam

IBBI Regn No
IBBIIPA-001/1P-PO0722/2017-2018/11259
Vi Rekesh Kumar Tulsyen| BBI/IPA-001/P-PO1144/2018-2019/11670}
M Hari Kishan Bhoklay [ 1BBIIPA-003/1P-N00228/2019-2020/12696)

(a)Weblink: https:/fibbi.gov.in/en/home/downloads
(b) Web link: https://ibbi.gov.in/en/insolvency-
professional

Web link: eknathdevelopers.com

Physical Add: B 1506, Sunteck City Avenue 2, ODC,
Goregaon West, Mumbai 400104, Maharashtra

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of
acorporate insolvency resolution process of the EKNATH DEVELOPERS LLP on 26th June 2025
The creditors of EKNATH DEVELOPERS LLP are hereby called upon to submit their claims with
proof on or before 10th July 2025 to the interim resolution professional at the address mentioned
againstentry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other|
creditors may submit the claims with proofin person, by post or by electronic means.

Afinancial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice
of authorised representative from among the three insolvency professionals listed against entry
No.13 to actas authorised representative of the class -homebuyers in Form CA.

Submission of false or misleading proofs of claim shall attract penalties.

1

©

(a) Relevant Forms are available at:
(b) Details of authorized
representatives are available at:

1

>

MUKESH VERMA
Interim Resolution Professional Eknath Developers LLP
IBBI Regn: IBBI/IPA-001/IP-P01665/2019-2020/12522

Place: Mumbai
Date: 01-07-2025

REQUEST FOR PROPOSAL
(RFP) NOTICE FOR
REDEVELOPMENT

Sealed Bids are invited from Reputed
Builders / Developers for Proposed
Redevelopment of
New Odeon Premises CSL
194, Vallabh Baug Lane,
Ghatkopar East, Mumbai- 400077
The gross plot area of Society is
2,549.32 SQM and it consist of
57 shops, and 39 flats having
36,641 SFT of existing carpet area.

1. ABHFL: Authorized Officer- Mr. Khushal Bansiwal - 91 9172910578
2. Auction Service Provider (ASP): - M/S e-Procurement Technologies Pvt. Ltd. (AuctionTiger)
Mr. Ram Sharma - Contact No. 8000023297 & 9265562819

SALE NOTICE FOR SALE OF IMMOVABLE PROPERTY

E-Auction Sale Notice for Sale of Inmovable Asset(s) under the Securitization and Re-
construction of Financial Assets and Enforcement of Security Interest Act, 2002 read with
provision to rule 8(6) of the Security Interest (Enforcement) Rules, 2002.
Notice is hereby given to the public in general and in particular to the Borrower(s) and
Guarantor(s) that the below described immovable properties mortgaged/charged to the
Aditya Birla Housing Finance Limited/Secured Creditor, the possession of which has been
taken by the Authorized Officer of Aditya Birla Housing Finance Limited/Secured Creditor,
will be put to sale by auction on “As is where is”, “As is what is”, and “Whatever
there is” on 07-08-2025 , for recovery INR. 5,44,715/- (Rupees Five Lakh(s) Forty
Four Thousand Seven Hundred Fifteen Only) and further interest and other expenses
thereon till the date of realization, due to Aditya Birla Housing Finance Limited/Secured
Creditor from the Borrowers namely SHABBIR SHAH, SALMA SHABBIR SHAH.
The reserve price will be INR 9,08,600/- (Rupees Nine Lakh Eight Thousand Six Hun-
dred Only) and the Earnest Money Deposit (EMD) will be INR 90,860/- (Rupees Ninety
Thousand Eight Hundred Sixty Only). The last date of EMD deposit is 06-08-2025 .
Date of Inspection of the Inmovable Property is on 05-08-2025 between 11.00 AM
to 04.00 PM.

DESCRIPTION OF IMMOVABLE PROPERTY
“All The Piece And Parcel Along With The Construction At 1st Floor, Flat No 120 E-Wing
, Village Kurgaon Boisar W Building No 08 Type C 2 Vrindavan City Off, Boisar Tarapur
Road Thane Maharashtra India 401501
For detailed terms and conditions of the sale, please refer to the link provided in Aditya
Birla  Housing  Finance  Limited/Secured  Creditor's  website  i.e.
https://homefinance.adityabirlacapital.com/properties-for-auction-under-sarfaesi-
act or i.e. https://sarfaesi.auctiontiger.net

Sd/- Authorized Officer

Place: MUMBAI Aditya Birla Housing Finance Limited

PUBLIC NOTICE
THE INDIAN HOTELS COMPANY LIMITED
Registered Office : Mandlik House, Mandlik Road,
Mumbai - 400 001. Maharashtra

NOTICE is hereby given that the certificate(s) for the
undermentioned securities of the Company has / have been lost /
misplaced and the holder(s) of the said securities / applicant(s) has /
have applied to the Company to issue duplicate certificate(s).

Any person who has a claim in respect of the said securities
should lodge such claim with the Company at its Registered Office
within 15 days from this date, else the Company will proceed to issue
duplicate certificate(s) without further intimation.

Name of the Share Holder : Taramati V. Ajugia
Name of the Joint Holder (1) : Rajesh V. Ajugia
Name of the Joint Holder (2) : Priti R. Ajugia

Kind of Securities No. of Distinctive | Certificate Folio No
and Face Value | Securities| Number(s) [ Number '

Equity Shares 27602871 to
Rs. 1/- 2100 57604970 16543 T0003961

Taramati V. Ajugia
Rajesh V. Ajugia
Priti R. Ajugia

Place : Mumbai

Date : 01-07-2025
Chhattisgarh Medical Services

Corporation Limited

C.G. Housing Board, Commercial Complex,
Fourth Floor, South East Corner. Sector-27,
Nava Raipur (C.G.) - 492015

Reference No./2572/CGMSCL/Eqp/2025-26

The online tenders are invited from licensed manufacturers for
purchase of Reagent/Control/Calibrator/Consumable used in
the equipment of Blood Cell Counter through Chhattisgarh
Medical Service Corporation Limited, Raipur (C.G.).

The details of tender documents can be downloaded from the
Chhattisgarh Medical Services Corporation Limited website -
https://www.cgmsc.gov.in and https://www.eproc.cgstate.gov.in
between 01.07.2025 to 10.07.2025 and visit above websites for
various amendments on tenders issued time to time.

Date: 30.06.2025 Sd/-
Managing Director

S-44380/3 CGMSCL, Raipur (C.G.)

Blank RFP document for

Redevelopment is available
in Society Office from
01/07/2025 to 22/07/2025
between 12:00 Noon to 5:00 PM
on all working days on
non-refundable & non-transferable
payment of Rs. 17,700/- including
GST by way of DD in favour of
“Dilip Sanghvi Consultants”
The RFP documents shall only be
issued on submission of request
letter to Society.

The Society reserves its right to
accept or reject any or all Bids
without assigning any reason
whatsoever.

Contact Details of the Society:
Rahul Ghatalia
+91 98201 80701
Rohan Patel
+91 99205 25036
Hitesh Gotecha
+91 98200 72644

odeonghatkopar@gmail.com
Architect / PMC

Dilip Sanghvi Consultants

101, Sri Saidham, 90 Feet Road

Vikrant Circle, Ghatkopar E,
Mumbai- 400077

+91 91676 49099 ( Sagar )
+91 72084 08100 (Office)
dilipsanghvis@gmail.com
staff.dscarch@gmail.com

?i1CcICI Bank

with the property will be subject to charges of ICICI Bank Limited.

SYMBOLIC POSSESSION NOTIC

Branch Office: ICICI Bank Ltd Office Number 201-B, 2nd Floor, Road No. 1
Plot No-B3, WIFI IT Park, Wagle Industrial Estate, Thane (West)- 400604

The Authorised ICICI Bank Officer under the Securitisation, Reconstruction of Financial Assets and Enforcement of
Security Interest Act, 2002 and in exercise of the powers conferred under section 13(12) read with Rule 3 of the
Security Interest (Enforcement) Rules 2002, issued Demand Notices to the borrower(s) mentioned below, to repay
the amount mentioned in the Notice within 60 days from the date of receipt of the said Notice.

Having failed to repay the amount, the Notice is issued to the borrower and the public in general that the
undersigned has taken symbolic possession of the property described below, by exercising powers conferred on
him/her under Section 13(4) of the said Act read with Rule 8 of the said rules on the below-mentioned dates. The
borrower in particular and the public in general are hereby cautioned not to deal with the property. Any dealings

Sr. Name of the Description of Property/ Date of Demand| Name
No| Borrower(s)/ Loan Date of Symbolic Notice/ Amount |~ o
Account Number Possession Notice (Rs) |Branch
1. |Balaji Builders And  [Shop No. 1 To 5, Ground Floor, C Wing Building Known February Thane
Developers & Vinod |As "Nirav Park", Land Bearing Old Survey No.485, New 13, 2025
Gangashai Trivedi & [Survey No.109, Hissa No. 4b, Ward M, Vibhag No. 3/18, Rs.
Vijaya Laxmi Trivedi- |Village Goddeo, Trivedi Centre, Opp Mc Donalds, Beverly 2,84,39,442.45/-
LBTNE00004985554 |Park, Mira Road East, Thane- 401107/ June 27,2025

\Date: July 01, 2025, Place: Maharashtra

The above-mentioned borrowers(s)/guarantors(s) is/are hereby issued a 30 day Notice to repay the amount,
else the mortgaged properties will be sold after 30 days from the date of publishing this Notice, as per the
provisions under Rules 8 and 9 of Security Interest (Enforcement) Rules 2002.

Sincerely Authoraised Officer, For ICICI Bank Ltd./

Government of India
Ministry of Finance, Department of Financial Services

MUMBAI DEBTS RECOVERY TRIBUNAL NO.I

2rd Floor, Telephone Bhavan, Colaba Market Colaba, Mumbai - 400 005.

BEFORE THE RECOVERY OFFICER,
DEBTS RECOVERY TRIBUNAL - 1.
RECOVERY PROCEEDING NO.11 OF 2006
Next Date: - 14/7/25 Exh. No:- 44
The OMKARA ASSET RECONSTRUCTION PVT. LTD. ...APPLICANT
Versus
Team Asia Semi-Conductor Ltd
(In liquidation through Official Liquidator,
High Court of Andhra Pradesh)
NOTICE FOR SETTLING THE SALE PROCLAMATION

Whereas the Hon'ble Recovery Officer DRT-I, Mumbai has issued Recovery
Certificate in R.P No.11 of 2006 to pay to the Applicant Bank/ Financial Institution a
sum of Rs. 17,50,41,306.50/- (Rupees Seventeen Crores Fifty Lacs Forty One
Thousand Three Hundred Six And Fifty Paise Only) with interest and cost.

You are hereby informed that the 06August, 2024, has been listed for drawing
up the proclamation of sale and settling the terms thereof. You are hereby called
upon to participate in the settlement of the terms of proclamation and to bring to
the notice of the undersigned any encumbrances, charges, claims or liabilities
attaching to the said properties or any portion thereof.

Specification of Inmovable Property
All that piece and parcel of the land situated at
1. Immovable properties of defendant No.10, 'All that piece and parcel of the land
in Survey No(s) 266/12, 267/1,267/4, 267/5, 308/10 and 308/11, in No. 205,
admeasuring acres 69 cents or thereabouts, with in the limits of Pazhayanoor, Taluka
and Registration subRegistration District Maduratakam District and Registration
District Chengai- MGR District, in the State of the Tamilnadu, together with all
building and structures thereon and all plant and machinery attached to the earth
or permanently fastened to anything attached to the earth.
2. Immovable properties of Defendant No. 11, "All that piece and parcel of the
land in Survey No.(s) 257/3, 275/4, 275/8, 302/2, 306/2, 306/3B, 306/6, 306/7,
306/8, 306/9, 306/10, 298/7, 310/2, 310/9, 310/10 and 310/11 in No.205
admeasuring 8Acres 38 cents or thereabout,with in the village limits of
Pazhayannoor, Taluka and Registration Sub District Madurantakam, District and
Registration District Chengai- MGR District, in the State of the Tamilnadu,
together with all building andmachinery attached to all the earth or permanently
fastened to anything attached to the earth.
Given under my hand and seal of the Tribunal on this 19th day of June2025.

@ i
To,

(MAHESH KUMAR)
Recovery Officer
Debts Recovery Tribunal - |
Mumbai.

1. SHRI. PINNAMANENI SUBRA RAO, Residing at D.3-4-526/15 Lingampally,
Hyderabad-500027, In the State of Andhra Pradesh.

2. SHRI.C. VIVEK - Residing at Park View Apartment, Flat No.403, 1-2-606/80,
Ramandnagar, Opposite Indira park, Beside LIC Colony, Hyderabad,in the
State of Andhra Pradesh

3. SHRI.A.VIJAYABHASKARA REDDY, Residing at 3-4-526/15/A,Lingampally,
Hyderabad-500027 ..

4. SHRI.K.V.NARASIMHA REDDY, Residing at Flat No.403 Park Viwe Apartment
1-2-606/80,Ramanand nagar, Opp Indira Park Beside LIC Colony, Hyderabad.

5. TEAMASIA SEMICONDUCTORS (INDIA) LIMITED,

Registered Office At 3-4-526/15, Lingampally, Hyderabad-500027, in the State
of Andhra Pradesh.

. CHIMIQUE LABORATRIES (INDIA) LIMITED, Registered office At D-15,
SIDCO,Pharmaceutical Industrial Estate,Alathur, Thirpur-603110, in the State
of Tamilnadu.

7. CELGAT SEMICONDUCTORS (PRIVATE) Limited, registered office AT
CEEBROS ARCADE," 11th Floor, 1,Third Cross, Kasthubanagar, Adyar,
Chennai-600020, in the State of Tamilnadu.

8.The Concerned Society/Talathi/MIDC.

...DEFENDANTS

o

NOTICE OF LOSS OF SHARE CERTIFICATES

The following Share Certificates of the JSSW STEEL Ltd. have been
reported as lost/misplaced and the holder of the Shares Certificates
have requested company for Duplicate Share Certificates.

Notice is hereby given the company will proceed to issue Duplicate
Share Certificate to the below mention persons unless a valid
objection is received by the Company within 15 days from the date of
publication of this notice and no claims will be entertained by the
Company with respect to the original Share Certificates after the issue
of duplicate thereof.

Sr. | Shareholder(S) Folio No. | Certificate | No. of | Distinctive | Face

No. name No shares Nos. value

1 Shashishekhar | JSW0815262 | 2439978 | 4000 |2380833931-|Rs. 1
Madhukar Gavai 2380837930

Any person who has/have a claim in respect of the said certificates
should lodge his/her/their claim with all supporting documents with the
company at its Registered Office. If no valid and legitimate claim is
received within 15 days from the appearance of thjs notice. The
company will proceed to issue Duplicate Share Certificates to the
person listed above and no further claim would be entertained from
any person(s).

Date : 01.07.2025

Place : Mumbai Shashishekhar Madhukar Gavai

IN THE HIGH COURT OF JUDICATURE AT BOMBAY
ORDINARY ORIGINAL CIVIL JURISDICTION
Execution Application No. 497 OF 2021 in
Arbitration Case No. A/79 OF 2016-2017

Rajat Textiles )

Add:- Center Point Condominium, )

243-A, N. M. Joshi Marg, Opp. Bawla Masjid, )

Near Curry Road Station, Mumbai - 400 013 ) ...Claimants
- Versus -

1. Royal Lifestyle Pvt. Ltd., )
Add:- A-2/B, DPK Compound, Behind Lucky Hotel, )
Kherani Road, Sakinaka, Andheri (E), Mumbai - 400 072 ) ..Respondents No. 1
2. Mohd. Seraj Nawab Khan )
Director of Royal Lifestyle Pvt. Ltd., )
Add:- B-12, Usmaina Market, Gilbert Compound, )

)

)

)

)

)

Kherani Road, Sakinaka, Mumbai - 400 072 -.Respondents No. 2
3. Ainuddin Nawab Khan

Director of Royal Lifestyle Pvt. Ltd.,

Add:- 802, Orchid Enclave CHS Ltd., Sector - R-3,

Nahar Amrit Shakti, Chandivali, Sakinaka, Mumbai - 400 072 ) ...Respondents No. 3
Notice Under Rule 581 of Bombay High Court. (Original Side) Rules,
WHEREAS in pursuance of a Warrant for Sale immovable property dated the
15th day of April, 2025, the Sheriff has been directed to sell by public auction at the
instance of the Claimant above named; the right, title and interest of the Respondent
No.2 viz. Mohd. Seraj Nawab Khan in the following residential premises which was
attached viz. Flat No. D/1203, Orchid Enclave CHS Ltd., Sector - R-3, Orchid Enclave

Nahar Amrit Shakti, Chandivali, Mumbai- 400 072.

Notice is hereby given to all persons having any right in or charge claim on the
abovenamed property ( other than claims involving and objection to the attachment or
seeking the removal of the same) that they should on or before the 6th day of August,
2025, lodge in this office an affidavit verified by oath or Solemn affirmation of such right,
interest/claim or charge.

Dated this 1st day of July 2025.

Sd/-

(Mrs. Shonali K. Dighe)
Commissioner for Taking Accounts
High Court, Bombay

Room No. 505, 506, 511, 5th Floor, Wockhardt Building No. 5,
G. T. Hospital Compound, Opp. L. T. Marg Police Station,
Bombay - 400 001

R RG]
3TdIST
i ag@wie yF

www.navshakti.co.in

mentioned against each account.

of the STATE BANK OF INDIA for an amount and interest thereon.

= Stressed Assets Recovery Branch (05168):-
m State Bank Of |I1dla 6™ Floor, “The International”, 16, Maharshi Karve Road, Churchgate,
Mumbai-400 020. Phone: 022- 22053163/64/65 : Email -sbi.05168@sbi.co.in

PUBLICATION OF NOTICE REGARDING PHYSICAL POSSESSION OF PROPERTY U/S 13(4) OF SARFAESI ACT 2002

Notice is hereby given under the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (54 of 2002) and in exercise
of powers conferred under section 13 (12) read with rule 9 of the Security Interest (Enforcement) Rules, 2002, a demand notice was issued on the dates mentioned
against each account and stated hereinafter calling upon them to repay the amount within 60 days from the date of receipt of said notice.

The Borrower having failed to repay the amount, notice is hereby given to the Borrower and the public in general that the undersigned has taken physical possession
of the property described herein below in exercise of power conferred on him/her under section 13(4) of the said Act read with Rule 9 of the said Act on the dates

The Borrower in particular and the public in general is hereby cautioned not to deal with the property and any dealings with the property will be subject to the charge

The borrowers attention is invited to provisions of Sub-section(8) of Section 13 of the Act, in respect of time available to redeem the secured assets.

Bihar Medical Services & Infrastructure Corporation Limited <f= =<

2" & 3" Floor, Swasthya Bhawan, Behind IGIMS, Sheikhpura, Adjacent to State Health Society, Bihar, Patna- 800014

Tender for rate contract and supply of Drugs for different healthcare facilities of state of Bihar

Notice Inviting Tender Ref No.: -BMSIC/DRUGS/25-10
(Only through E- Tender on website: - www.eproc2.bihar.gov.in)

Bihar Medical Services and Infrastructure Corporation Limited (BMSICL) invites E-Bids
from the interested parties for “Tender for rate contract and supply of Drugs for different
healthcare facilities of state of Bihar”, vide Notice Inviting Tender No.- BMSIC/DRUGS/25-10.
Detailed tender document containing eligibility criteria, selection mechanism, other terms and
conditions are available on the website www.eproc2.bihar.gov.in.

Phone/Fax: +919006405255, +9471009193
TENDER NOTICE

Tender Schedule

Tender Reference No.

BMSIC/DRUGS/25-10

Date of Pre-Bid meeting

04 July 2025 at 02:30 P.M. at BMSICL
Conference Hall, 3" Floor, Swasthya Bhawan,
Behind IGIMS, Sheikhpura, Adjacent to State
Health Society, Bihar, Patna- 800014

Last date and time of submission of online bids

23" July 2025 by 05:00 P.M.

Tender Fees

Last date and time for submission of EMD and

25 July 2025 till 02:00 P.M.

Vaishnavi CHS Ltd.,
Gorai 3, Near Gorai Bus
Depot, Borivali West,

Mumbai- 400 092 land bearing CTS No. 675/12 (pt),

- 400068

in the building known as “Parinee Adney —1” situated
at Navagaon, L. M. Road, Dahisar West, Mumbai —
400068 constructed on all the piece or parcel of

871, 872, 876 (pt), 878, 1062 (pt) of Village Eksar,
Taluka Borivali, Mumbai Suburban District, Pin Code

869, 870(pt),

Date, Time and Place of opening of Technical Bid

25% July 2025 (at 03:00 P.M.) on the website
of www.eproc2.bihar.gov.in in the office of
BMSICL

Name of Account/ Name of the Owner Description of the property mortgaged/ charged Date of Date of Physical | Amount outstanding as on
Borrower & address of property etc Demand Notice | P i date of d d Notice
Mr. Ramdav Nair Mr. Ramdav Flat No. 301 admeasuring 972.27 sq.ft. Carpet area| 25.09.2023 | 25.06.2025 |Rs.2,26,76,683.00 (Rupees
Address: A-603, Divya | Nair equivalent to 90.36 sq.mtrs. Carpet area on 3rd floor Two Crores Twenty-Six lacs Date and time of opening of Financial Bids

Seventy Six thousand Six

To be announced later on www.bmsicl.gov.in
and www.eproc2.bihar.gov.in

Hundred Eighty Three only)

as on 25/09/2023 plus further Validity of Tender

180 Days

interest, costs, etc thereon. Cost of the tender document

Rs. 11,800/- (Eleven Thousand Eight Hundred
only) Non-refundable.

Date :30.06.2025
Place : Mumbai

Authorised Officer PR- 007369 (B & C) 2025-26

State Bank of India

For further details please visit : www.state.bihar.gov.in/prdbihar

GM (Procurement)
BMSICL

TR | F9 &1 § TP 8 SUAR, §¢ Ghed AR IRAR | TR

Public Notice

IN THE JMFC COURT
AT BELAPUR
CASE NO. SCC/20162/2024

Mr. Rock Serrao
...Complainant
Versus
Everwin Group
(Through Amit Gurav) and anr.
...Accused

TAKE NOTICE THAT my client Mr.
Rock Serrao has filed the above
Complaint u/s 138 of the
Negotiable Instruments Act. 1881
in the 5th Addl. Chief Judicial
Magistrate Court, Belapur against
the accused persons. Notice issued
by the Hon'ble Court was tried to be
served twice on Accused no. 1 and
2 i.e. Everwin Group (through Amit
Gurav) and Amit Gurav respectively
at their last known address, where
they were not found. The Hon'ble
Court by order dated 17/05/2025
has allowed the Complainant's
application to serve the accused
persons through paper publication.
Notice is hereby given to Everwin
Group and Amit Gurav that the
above Complaint will be placed
before the 5th JMFC Court,
Belapur on 4th July 2025 at 11.00
am. or at anytime thereafter, when
he is requested to remain present
by himself or through his Advocate.
He may contact the undersigned for
a complete copy of the plaint. If he
does not appear in the above
matter on the aforesaid date and
time, in that event, the reliefs as
prayed for in the above Complaint
will be passed by the Hon'ble Court
by passing ex-parte Order against
him and other Accused.
Dated this 1st day of July 2025
(Mr. ROBIN THOMAS)
Advocate, High Court
A-101, Shree Ganesh Vaibhav
CHS. LTD., Charkop,
Sector '6', Ganesh Chowk,
Kandivali West, Mumbai-400067
Mobile - 9892853621

PUBLIC NOTICE

Notice is hereby given to the General
Public that we are instructed to investigate
the title of Messrs. The Bhor Industries
Limited a Company originally registered
under the Bhor State Companies Act | of
1348 F and since the merger, the Bhor
State with the State of Bombay (in the
Maharashtra) registered under the
provisions of India Companies Act VIl of
1913 having its registered office at Village
Bholwade, Taluka Bhor, Pune - 412206
(hereinafter referredtoas (“the Owners”),
in respect of the property described in the
schedule hereunder written.

Any person having any right, title, interest,
claim or demand whatsoever into or upon
oragainst the said property or part thereof
whether by way of inheritance, share,
trust, maintenance, sale, transfer,
mortgage, charge, lien, security, loan,
advances, lease, license, tenancy, lis
pendens, easement, gift, devise, bequest,
exchange, possession or under any
memorandum of understanding,
agreement for sale or development
agreement or power of attorney, or pre-
emption or under any decree, order or
award by any Court of Law, Tribunal,
Revenue or Statutory Authority, Banks or
any Financial Institutions, whether
agitated in any pending litigation or
otherwise, howsoever, is hereby required
to give notice thereof, in writing along with
the documentary proof in support thereof,
to the undersigned, at the address, given
below, within 7 days from the date of
publication hereof, failing which it will be
presumed that there is no any such claim
and the same do not existand/or any such
claim or demand whatsoever, if any, shall
be deemed to have been waived and/or
abandoned for all interest and purposes
and shall not be binding onthe OWNERS.

SCHEDULE OF THE PROPERTY

All that piece and parcel of land or ground
situate lying and being without the Fort of
Bombay on the Northern side of Sussex
Road (now Dadoji Konddev Road) in the
Registration Sub District of Bombay
containing by admeasurement 695 sq.
yards, approximately, as per the Deed of
Conveyance dated 30" day of March
1962, and admeasuring 600.34 sq.
meters as per the Survey Register for the
Mumbai City under section 282 of the
Maharashtra Land Revenue Act 1966,
and bearing Cadastral Survey No. 710,
Street No. 335, Sussex Road, Street No.
12, 14, 14A and Street Nos. 20, 34, and
34(A), E-Ward L.S.No. Partof 3635, New
Collector's No. 13745 of Mazagaon
Division and assessed by the Mumbai
Municipal Corporation of Greater Mumbai
under “E” Ward Nos. 7459 (1), 7459 (2).
Dated this O1st day of July, 2025. Sd/-

Ms. EVENTA A. GONSALVES

Mr. REYDEN L. GONSALVES

Advocates High Court

A-101, Ramji House, 30, Jambulwadi,
JSS Road, Mumbai - 400002.

Tel. 022 2203 5955

Mob. 09821619468/09939694859
Email: eventa_gonsalves30@yahoo.co.in
gonsalvesreyden@yahoo.com

PUBLIC NOTICE

NOTICE is hereby given that SUBASA INFRA-
REALTOR AND DEVELOPER PRIVATE
LIMITED, a company incorporated under the
provisions of the Companies Act, 2013, with
CIN: U45500MH2017PTC299345 and having
its registered office at Shop No. 2, Brizo
Residency, Bhujbal Wadi, Plot No. 1, Ghatkopar|
Mankhurd Link Road, Shivaji Nagar, Govandi,
Mumbai-400 043 (“the Owner”), has agreed
to sell and transfer the property more
particularly described in the Schedule
hereunder written (hereinafter referred to as
“the Property”), to our clients, free from all
encumbrances and liens, but subject to the
lease thereof to Vireshwar Jyot Co-operative
Housing Society Limited (“the Society”) under|
the Indenture (of Lease) dated 14th July 1972
registered under Serial No.BOM/R/3793 of
1972.

The Owner has represented that (a) save and
except the Society, no other person has any
claim or right in the Property, and (b) except the
registered Deed of Conveyance 16th May|
2024, all other original title deeds, have been
lost and/or misplaced and are not traceable,
and have not been dealt with in any manner
(whether by depositing the same as security or|
otherwise).

All persons having any claim in respect of the
Property (or any portion thereof) whether by
way of allotment, sale, transfer, assignment,
mortgage, charge, gift, trust, inheritance,
possession, lease, sub-lease, lien, license,
tenancy, maintenance, easement, right of way,
exchange or otherwise howsoever, are hereby
required to make the same known in writing,
together with copies of supporting documents,
to the undersigned at their office at 401 & 402,
4th floor, Makhija Chambers, 196, Turner Road,
Bandra (West), Mumbai — 400 050, within 14
(fourteen) days from the date of publication
hereof, failing which such claims or objections,
if any, will be considered to have been waived
and/or abandoned, and the transaction will be
completed without reference thereto.

SCHEDULE OF THE PROPERTY

The non-agricultural land being Final Plot No.38
(formerly Plot No.89) of Town Planning
Scheme No. | of Vile Parle and bearing CTS
Nos.558, 558/1 to 9 of Village Vile Parle (East),
and admeasuring approximately 372.92
square metres and situate, lying and being at
the junction of Tejpal Road and Hanuman Road,
Vile Parle (East), Mumbai — 400 057 and
bounded as under-
On or towards the North: By Final Plot No.37;
On or towards the East : By Final Plot No.39;
On or towards the South:By Hanuman Road;
On or towards the West:By Tejpal Road.
Dated this 01st day of July 2025.
For Pradhan & Rao
Advocates and Solicitors
Aloke V. Rao, Partner.
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PUBLIC NOTICE

NOTICE is hereby given to the public in general that, | am investigating
the title of Mrs. Blanche Shyla Vas, in respect of a residential flat, more
particularly described in the Schedule hereunder written.
All persons having any claim against, to or in respect of the said flat or
any part thereof or the said shares by way of inheritance, tenancy,
license, mortgage, sale, exchange, gift, liens, lease, charge, trust,
maintenance, possession, easement or otherwise howsoever are
hereby required to make the same known in writing to the undersigned
at the address given below within a period of 14 days from the
publication hereof with documentary proof, failing which | will issue title
report without reference to such claims, and the same, if any, will be
deemed to have been waived and abandoned.
THE SCHEDULE ABOVE REFERRED TO
Five fully paid-up shares of the face value of Rs. 50/- each of the Shirin
Residency Co-operative Housing Society Limited, bearing
Registration No. MUM/WKE/HSG/(TC)/12455/2003-2004, share
certificate bearing No.203 ( Member’s Register No.12455 ) containing
five shares of Rs. 50/- each bearing distinctive Nos. 56 to 60 and
incidental thereto the said Flat. No. 203. on 2nd Floor, admeasuring
434 Sq.Ft. Carpet area, equivalent to 48.40 sg.mtrs. built-up area,
situate at Shirin Residency Co-operative Housing Society Limited,
situated at Off Marol Maroshi Road, Near St. Lawrence High School,
Marol, Andheri East, MUMBAI 400059, C.T.S. No. 1263, 1263/1, 1264,
1264/1 and 1264/2 of Village Marol, Taluka Andheri, Mumbai
Suburban District.
Dated : 1st July 2025
Godfrey W. Pimenta
Advocate for the Purchaser, William House,
98-G, Church Road, Marol,
Andheri (East), Mumbai-400059.
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